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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL H?LERABAD BENCH AT HYDERABAD

OeA.NO. 1335/95,

- Pate of Order:-lé-ll-gﬁ.
Betweeons

R.Balaswamy. .
e App]:icant.
and ’

1. The Director, . ,
Central Tobacco Research Institute,(I.C.AsR.)
Rajahmundry, E.G.Dist-105.

2, Senior Administrative Officer, CeTeRele
Rﬁj al'imundry, E.G. Di St-le 5.

3} officerylncharge, C.T+Rel.Research 3tation,
Guntur=4, .

4, The Director General, Ce.T.R.IsRajabmundry.
E.G. Il st. ‘ -

.o Resgondents.

For the 2pplicants Mr, K.K.Chekravarthy, Advocate.

For the Respondentss~ Mr.N,V,Ramana, Addl ,OGSC,
CORAMS, | ) . ' : "
THE HON*BLE MR.JUSTICE V.NEELADREI RAD $ VICE-CHAIRMAN .
THE HOM'BLE MR.R.PRANGARAJAN 3 MEMBER(ADMN)
The Tribunal madethe following Orders=

(Order passed by Hon'ble Justice gri V.Neeladei Rao, Vi ce=Chal rmarmm
-’ [ X N J
The order dt. 21-9-1995, whereby the applicant
was transferred to Hunsur from Guntur is assailed in this O.A.

2. It is now stated for both sides that the sald orderwas
superseded snd the applicant is retalned at CTRI Research gtation,
Guntur as per Office OXder dt.10-11-1995 of Respondent No.2s

3, Thus tﬁe O.2A+ had become infructuous. accordingly
it is dismissed. No costs. '

B ) . ‘J_
Deputy Registrar(jSE&

.1, Ghe Director, Central Tobacco Research Institute(I.CeAsRe)
Rajal‘wnundrYQ E.G.ﬁst. ‘ i }

2. The senior Administrative Officer, CeT+Reles Rajahmundry, E.Ge.Dist
2, Ergxikxewkzx . ,

3, The Officer Incharge, C.TeR.I,Pesearch Station, Guntur-4,

4, The Director General, C.T.R.I,Rajahmundry E.Ge.Dist.105,

5., Cne copy to M. K.K.Chakravarthy, Advocate, CAT.Hyd.

6. One copy to Nr.N.V,Pamana, Addl,CGsC.cat Hyd,

8. One spare copY.

‘

s



0A _1335/95, ' . Dt. of Order: 14=11=-95,

(Drder passed by Hon'ble Justice Shri V.Neeladri Rao,
- VUice«Chairman). ‘

The order dt.21=3=-95, whereby the épplicant‘uas transferred

to Hunsur from Guntur is assailed in this 0.A.

2, It is nouw stated for both sides that tne said ordsr was
supersekded and the applicant is retained at CTRIResearch
Station, Buntur as per Office Drder‘dt.10f11-95:oP Respondent

NQ.Z.

3. THus the 0.A. had become infructuocus. Accordingly it is
dismissed. No eosts;ﬁ
CTV“\wj;-—“f’é%L kﬂLLJLSvﬁ\_EE\

(R .RANGARAJA N) (V.NEELADRI RAD)
Member (A) Vice-Chairman

Dated: 14th November, 1995,
Dictated in Open Court.
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TYPED BY - CHECKEID BY
COMPARED' BY APPROVED 7Y

IN THE CENTRAL ADMINTISTRATTVE TH:EUalL
YYDERABAD BENCH AT HYTERABAD

THE HON' BLE WR.UUSTICE VQNEKLHDFIPAO
VICE CIh IEMZEN

)
, C

THE HON'BLE MR.R.RANGARAJAN sM(A)

DaTEDs \\U -1\ -1965 . .

' ORDER/JBEBGMENT

VIVL.%M

in

0.A.N0. 1335

T,h.NO, | (W.P.NO. )

Admitted and Interim directions
Issded.

Alloked.
Digpdsed of Wlth directions.

Dismissed.

Dismisged as W1thdrawn.
Dismigbed for default,
Orde r¢ 3/Re jected.

No crder as tO costse
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